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INTRODUCTION

I, the Chairman, Committee on Public Undertakings (2016-2019) having
been authorised by the Committee to present the Report on their behalf, present

‘this Seventy Fourth Report on Kerala Industrial Infrastructure Development .
Corpbration based on the Report of the Comptroller and Auditor General of India -

for the year ended 31 March, 2014 reIatmg to the Publnc Sector Undertakmgs of -
the Govemmcnt of Kerala, ' :

. The aforesaid Report of the Comptrolier and Auditor General of India for the
year ended 3lst March, 2014 was laid on the Table of the House on 23-3-2015.
The consideration of the audit paragraphs included in ‘this Report and the
examination of the depa.tnmemal witmess in connection thereto was made by the -
Committee on Public Underiakings constituted for the years 2016-2019 at its
meetings held on 25-10-2017 and 9-11-2017. | '

-This Report was consndered and approved by the Commlttec (2016—2019) at
its meeting held on 19-11- 2018 :

The Cornmittee places on record its appreciatidh for the assistance rendered
by the Accountant ‘General (Audlt) Kerala in the exammatlon of the Audit

‘ Paragraphs included in this Report,

The Committee wishes to express its thanks to the officials of the Industriés
Department of the Government Secretariat’ and Kerala Industrial Infrastructure
Development Corporation for placing the materials and information solicited in

connec_iion' with the examination of the subject. The Committee also wishes to . - -
‘thank in " particular the Secretaries to Government, Industries and Finance

Department and the officials of the Kerala Industrial Infrastructure Development

- Corporamm who appeared for evudence and ass:sted the Commlttee by placing

thelr VIEWS before it.

»

C. DIVAKARAN,

Thiruvananthepuram, o Chairman;
19th November, 2018. ' Commitiee on Fublic Undertakings.
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KualalndustnallnfmstmctmeDevelopmthorponnu
o (KINFRA)

- Andit Paragnph 3.7 (2013-14)

Government of India (GoI) launchod {(March 2002) 'Textile Ce"lh'es ’
Infrastructure Development Scheme (TCIDS)* in line with National Textile
Policy 2000. The scheme: envisaged creation of -infrastructure facilities like
construction . of ‘roads, ‘common . effluent treatment plant, strengthening of

B power supply, improving water supply etc. for which. maximum ceniral

assistance of ¥ 20 crore for each centre was to be given' on reimbursement -

‘basis. Government of Kerala (GoK) entrusted (August 2003) Kerala

Industrial Infrastructure Development Corporation (KINFRA) the work to
implement TCIDS project at Kannur® and the Empowered Committee™
(EC) approved (February 2004) thc project to. be. impiemented. in 168 -acres
within a period of 18 months at a total cost of T 30, 15 crore.

KINFRA authorized (July 2004) - Kmfra Intematmnal Apparel Parks

" Limited® (Company) to execute the project. The major- decisions in the

implementation of the project were taken by KINFRA® and execution and:
supervision were done by the Company.

The implementation of the project was commenced in November
2004. The Company incurred ¥ 50.31 crore on the project ‘upto March .

. 2014 and received financial assistance -of T 28.85 crore under TCIDS

(¥ 19.85 crore) and. ASIDE Scheme (¥ 9 crore). The Company, however, allotted
only 13 per cent of allottable land upto March 2014 and there were no takers for
the built-up space in the building constructed. Audit, therefore, decided to conduct
a study to assess deficiencies in the implementation of the pro;ect w:th reference -

- to the guidelines 1ssued by Gol.

-

36 A scheme for improving infrastructure facilities at potential textile growth centres and to remove
bottlenecks in exports so as to achieve the target of textile and appa:ei export of US $ 50 billion by
© 2010 as envisaged in the National Textile Policy 2000 ‘ '
37 Earlier kmown as Canannore:
38 Committee for sanctioning projects under TCIDS.

- 39 A fully owned subsidiary of K[NFRA formed for creating mfrastmcture facilities in the State for

apparel industries.
40 Projey KINFRA for the implementation of the Projects

34/2019.




~ Audit findings
Delay in obtaining approval - . 7

3.7.2 Gol suggested (August 2001) GokK 0. prepare and furnish project
report for getting assistance for.de\"elopment of Textile Centre at Kannur under
TCIDS. KINFRA, however, submitted (October 2001) the project proposal for
improvement of infrastructure facilities at the . existing Apparel Park at
Thiruvananthapuram. ~ The ‘proposal was' retumned (September 2002) by Gol
stating that the scheme was meant for deveiopment infrastructure at established
textile centres like Kannur and not at existing parks. KINFRA submitted (October
2003) a new project proposal for setting up textile centre in 168 acres of land at
Kannur and the EC approved (February 2004) the project. Non adherence to the
directions of Gol mgarding the project location resulted in avoidable delay of two
years in obtaining approval for the project.

~ The Management stated {October 2014) -that there was no delay in
sub_mission of application or preparation of the reports. The reply is ‘not
acceptable as approval of EC for the project was obtained only in February 2004 -
after a delay of two years. | o .
Change of project site to an unsuitable location

3.7.3 As the transfer of 168 acres of iand identified for impiementing the

' project was delayed and the implementation of the project was to be started within
-three months after the date of sanction, the project was shifted to another location
~having a total area of 124 acres in Thaliparamba taluk of Kannur district without
conducting any feasibili'ty"study._ The land at new site was scattered in different
locations spreading across 1.5 kilometers away from each other. The strata in

almost-afl places were medium rock (ﬁarikkal) excavation of which was extremely
. difficult and time consuming. o N

_ Since the availability and suitability of land for the proposed textile centre
was not ensured well in advance, the project _iavas hastily shifted to an unsuitable
location. The project report was not revised considering the features of the new
-project site. .- ' ' -




The Management stated (October - 2014) that the land identified earher was
" notified as Coastal Regulation Zone, water was found to be saline in nature and
was partially water logged. The reply indicated that the selection of original site
- was wrong and the DPR based on that was not revised to suit the new site.

Awatdofcomrwttotheeonmltants

3.7.4 As per guidelines issued (December 2004) by Central Vigilance
Commission (CVC), a firm engaged by the PSU to provide goods or works for a
project will be disqualified for providing consulting services for the sanie project
and a firm hired to provide consulting services for a project will be disqualified
from prov1dmg goods or for undertaking works related to the same pro;ect

‘ . KINFRA appointed (November - 2004) FACI‘ Engineering and Design
- Organization (FEDO) as Project . Management Consultant (PMC) for technical
“evaluation of tenders, planning, scheduling and monitoring of projects and
supervision of construction activities including certification of bills, etc. at a
professional fee of five per cent of the value of the total work executed at site.
The initial contract for a period of 24 months was extended upto 31 December -
© 2008. ., Thereafter, FEDO discontinued the services and Kerala Industries ‘and
Technical. Consultancy Organization Limited (KITCO) was engaged (December
2008) for the balance works at a fec of 4.50 per cent of the actual value of the
‘work. The Company had incurred ¥ 1.82 crore towards PMC charges so far -
(March 2014),

With a view to avanlmg TCIDS grant before the expiry of the 10th pla.n'

scheme, ie. by March 2007, KINFRA awarded (January 2007) the work of

installation of Raw Water Pumping Pipeline to FEDO on deposit scheme basis at a
 fee of three per cent of the actual cost in addition to the PMC fee of five:per cent.
The work of construction of water treatment plant, overhead storage tanks and
distribution pipelines was awarded. (January 2007) to KITCO at a fee of 5.50.
per cent on the actual cost of work on deposit scheme basis. As the grant was
released on reimbursement basis, KINFRA paid the estimated cost of the works
‘amounting to ¥ 3.01 crore and ¥ 3,64 crore respectively to FEDO (March 2007)
and KITCO (July 2007) immediately- after award of the works so as to claim
reimbursement from Gol.  FEDO subsequently ‘awarded_(February 2008) the
contracts fo sub contractor and the work was actually completed in March 201L
" "Award of ‘works contracts o ﬁrms prov:dmg consultancy service for thc projects
- Awas 1rregular _ :

,

+
-
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The Management stated (Octobef 2014) that certain portion of Ll_le work was
" awarded as deposit work to Government agencies like FEDO and KITCO to §peed

up the project and consultancy work and awarded. contracts were different. The

- reply is not acceptable since the deposit work was also‘par_t of the project and
therefore, awarding of this work 1o the consultant was in violation of Cve,
guidelines. . o -

Award of contract without tendering | |

3.7.5 As per Rule 179 of the i(erala.Fihanciai Code, open tenders were to be -
called for execution of work on contract basis if the value of works exceeded
¥ 10,000 or more. KINFRA originally approved (July 2005) an estimate of

2 6.13 crore for the work of construction of Standard Design Faétory (SDF}

* building spécifying cement flooring and awarded the work " accordingly. The

flooring was subsequently changed to ceramic tiles as per the. request from

Bombay Rayons Fashions Limited. KINFRA entrusted (March 2010) this work
to Silpi Construction Contractors at T 725 per square metre without tendering for

- completing the éntire work within three months by June 2010. But the ﬂooring .
work was completed only in December 2010 with a delay of six months

. incurring 2 0.73 crore. IO

The Managemgnt stated (Octobé_r 2(}14). that the competitiveness of the rate
was reasonably ensured and the work was awarded for the sake of project. The
reply was not acéeptable as work was awarded Wit_hout resorting to tendering. -
Moreover, the work was not cdm;plcted_ in time and ihe'compétitiveness of the
rates not ensured. ' '.

- 376 As per the Project Report, the project was to be implemented within 18
months at a total cost of 2 30.15 crore. - Though the project was approved in

February 2004, Audit noticed delays at every stage. of implementation leading-to
cost overrun of ¥ 20.23 crore as shown below:




Txble3.7 Deuihof[:o;ectedandmalcost

f 'Sl Partwulars Propcted Expend1ture| Excess i Delay Remarks ‘
1 No. Cost®? | incurred | cost '} - (in - |
' :i ‘ _ upto Marchi ' Fmonths) - 1
. 2014 | . |
i . I (¥ in crore) o ) ]}
. ~ - ‘ - e |
1 ; Landand - 5.75 - 13.31. 7.56 13-35 Included
. Land a | deposit work by |-
Development PWD
2 Civii Works | 8.00 1.98 - 3.98 43 . Criginal
o ' B i " contract
i _ ' terminated
3 | Electrical | 320 | .237 | NA |. 20 | Included
" | Installations deposit work by
. KSEB
4 Water 300 ‘| 947 | 647 |. 26 Included
Supply k ' " | deposit works
by FEDO and
; : - KITCO
o e — ‘
5 Effluent 3.50. " 3.07 NA 7-62 | Guaranteed test
Treatment run and final
Plant ) . bill pending -
6 | Others | 320 542 | 222 | 314 | Civiland
b ' ' ' electrical works
, , _ of Pilot Plant
. Total 2665 | 4562 | 20.23.

42 Excluding Testing, R & D and Training (% 3.50 crore)




- The Managemenit stated (October 2014) that there was no un]uslxﬁable delay
as the time fame was kept compressed to pressurise the contractors and the cost
overrun was due to execution of certain works not included in the initial project.
The reply substantlates the audit observation regardmg wrong estimation
and DPR.

In‘eguhrpaymentformavaﬁonmmedmmmck

3.7.7 The work relating to the construction of roads and development works
was awarded (October 2005) to a local PWD contractor (Shri.0.V. Sreedharan)
. for an agreed PAC of 1.67 crore i.e, 4.5 per cent above estimate with eight
months' time for completion. The agreement was executed on 20 October 2005
' and the work was to be completed by 20 June 2006. As per para 1.17 of the terms

and conditions of tender, the contractor had to inspect the site and assess the soil

conditions before quoting the rates. After commencement of the work, the
- contractor, however, requested (November 2005) the Company to sanction higher
_rates for earth work excavation stating that soil strata was “ narikkal” (medium

rock) KINFRA agreed to the same and sanctioned the rate of 7204.11 per cubic
. ‘meter (m?) as against ¥ 54.56 per-m? as per the work order. Accordingly, KINFRA
paid T 0.75 crore for the earth work of 35039 m? including tender excess of 4.5
per cent. As the contractor had to inspect the site and assess the soil condition
before quoting the rates, enhancement of rates after award of contract as rcquested '
by the contractor was irregular. - o

The Management stated (October "2014) that estimate was prepared for
medium rock that did riot require blasnng and chiselling, but later the rock was
found to be harder and hence rate applicable for * narikkal” (CPWD schedule)
was paid.  The reply was not acceptable since presence of * narikkal” in the site
was already known to the Management and as per Paragraph 117 of the terms and
conditions of tender, survey was required to be done. Thus, the action of KINFRA
to sanction higher raies was irregular. Co ’

Procmemmtot‘madnnuiesbuedonhmitedtmd« '

3.7.8 As per Rule 179 of the Kerala Fmancxal Code, open tenders were to be
called for execution of work on contract basis lf the value of works excceded
210000 or more. ‘




7 .
. The Company issued 15 orders for supply and commissioning of machineries
for a total amount of ¥3.10 crore and incurred.an amount of ¥ 2.87 crore so far
{(March 2014). Out-of this, only three orders for machineries costing T0.50 crore
were placed against open tenders. ‘The remaining 12 orders were issued based on
limited tenders considering the commencement of land allotment in the park in
June 2009 and urgeni:’y"in commissioning the-machineries. The procurement of
machineries by resorting to limited tender without ensuring competitivendss citing
. urgency lacked justification and violation of store purchase manual as none of the
‘machineries was commissioned as scheduled and delay ranged from 4 to 24
months (Annexure-15) which calls for fixing of responsibility for violation of
basic rules. Further, High Temperature High Pressure (HTHP) vertical dyeing -
machines and Hydrb Extractor -& Cheese Pressing-Device éost'mg T0.86% crore
scheduled to be commissioned by February 2010 have not been commissioned so

far (October 2014) ' ' '

The Management re'plied (October 2014) that the manufacturers of textile
_machineries were Jess and they were not willing to take up the work as they were .
- pre-occupied with works since the industry was flourishing and enough orders
were there. The rteplay was not acceptable since it contradicts the reply to
Paragraph 3.7.10 where it was stated that the global meit down which started by
2007 end, made the industry lose many orders and was facing acute cash crunch
and still the industry has not recovered from the setbacks. Thus, the reply was not
correct. - . ' ' :
1dting of infrastracture created

3’.1.9_ "The infrastructure facilities created at the textile centre;' Kannur by
incurring ¥50.31 crore** have been idling as detailed below:
- - N | - |
3'.1.10‘.The developed land in the textile centre consisted of six plots with a
total area of 124 acres having an allottable area of 94.80 acres as- given in the
following table: ' : SR ' R '

T ————

Cabinet dyeing machine, Soft winding & rewinding machines and Laboratory equipments

¥ 0:60 crore paid so far ' : . ) R
. Actual cost incuted up- to March 2014 for implementation of project (%45.62crore); cost of
machineries (¥2.87 crore) and consultaticy charges (¥ 1.82 crore) .

BEE
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Table:3.8: Details of plot -wise available, allotted snd vacant area

Sl ! Plot | Total Common l Allottable ;i Allotted Vacant area- ] _
(Noy .| aea | area | area TR
(D@ (3 - 4 | (5=(39 (6) (D=(5-6) .
1] .A 4'0.1_8' 9.05 -; 33 | 575 2538 1
(2B | osw0 s ses 000 | - 35 |
| 3 C | 376 | 76 2607 | 000 | . 2607

4. .D | 970 | 005 | 965 | 000 965
5 E | 44 | om | 400 000 | 400 |
| 6 F | 3084 | 1084 | 2000 | 670 1330
| Towt | 12399 | 2019 | oas0 | 1245 | 8235

KINFRA commenced action for allotment of developed land in June 2009
and issued -(June 2009 to December. 2011 letters ‘of intimation (Lol)% for
allotment to all the 42 applicants for 39.05_acres fill March 2012. As major
~ portion of the land was lying vacant, KINFRA decided (March 2012) to allot the
~ land in Plots C,E and F to entrepreneurs from general industrial sector also. As a
result, 20 applications. including 19 for- general industries were received'duﬁng
- April 2012 to March 2014 and KINFRA issued Lol to al] . . : -

Despite this, only 15 applicants (eight for textile industry and séiren' for
general industry) remitted EMD and executed license agreement and only 12.45
acres (8.15 acres for textile and 4.30 acres for general) of land in Plots A and F
was allotted so far (March 2014) for a total lease premium of ¥ 1.64 crore. Ouf of _
. the land allotted to textile industry (8 allottees), two. ailottees commenced their
commercial operation and the projects of other allottees were under various stages
of implementation, However, even after alloting the land to general industries,
deviating from the main objective behind setting up of the textile céntrg, major
portion (87 per.cent) of the allotiable area is lying vacant. '

46 Land Allotment Committee constituted by -GaK for KINFRA considers the application of

investors and on its approval, KINFRA issues Lol to the party informing the lease premium




The Management stated (October 2014) that at the time of starting the - -
- project, the textile industry was booming a{nd,'thé giobal'mel;,down which started
by 2007 end had adversely affected the industry. The reply was not acceptable as
" the scheme was infiu'oduced to boost the textile industry as envisaged in the
National Textile Policy 2000 ‘but KINFRA failed to achieve this objective since
only I3 per cent of the Tand could be allotted even after five years of
commencement of allotment.

Bmk—uplpwemsundudDemgnleyingvm

3.7.11 The project envisaged construction of a Standard Design Factory
(SDF) having a total built up area of 1,20,000 square feet (sq. ft) which could be
leased out.to units in modules of 5,000 sq.ft. each or more.. KINFRA approved
(July 2005) an estimate of ¥ 6.13 crore for construction of SDF building at

KINFRA Textile Centre (KTC) Kannur. The censtruction of SDF building i in Plot
D was completed in December 2010 incurring ¥ 11:98 crore. . The total allottable -
space of 1,33,891 sq.ft. in three modules*’ in SDF bmldmg has been lying vacant
except partial oucupatlon of two modules for a short period during October 2010
to December 2012 by Bombay Rayons Fashions, Lid (BRFL)

The Managem;cnt stated (October. 2014) that the whole area of SDF was
aliotted to BRFL by October 2010. However, the entire allottable space remains
vacant since January 2013 Audit noticed that allotment of whole area to a single
- -party was against the env1saged scheme of leasing out to umts in modules of

5,000 sq. ft. each. : ' '

DyeinglndW'unhnglet

3712 KINFRA decided (May 2006) to setup a comprehenswe p:lot plant .
consisting of dyemg plant, winding plant, its _ancillary "machines and bonded
warehouse in order to make KTC a world class destination for Textile/garment '
manufacturers and exporters. The work of construction of ‘pilot plant building"in -
Piot A was awarded in December 2006 and completed in July 2008 by incurring
£ 3.49 crore. Meanwhile, it was decided (July 2007) to procure the machineries.
- for dyeing, winding and rewinding availing subsidy under ASIDE Scheme of Gol.

&7 Module 144416 sq.ft module 2-43867 sq.ft and module 345605 5q.ft.
3472019, ' ‘
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The Statc Level Empowered Commitice of GokK sanctioned (April 2009)
T 9 crore and released the entire amount during 2009-10 as grant for procuring
 these machineries under ASIDE Scherne for providing cost effective amenities to
small textile exporting units in the textile centre. - The additional export revenue

. and generation of direct employmient to 1000 persons and indirect employment to
2000 persons were the benefits expected from this plant.

The dyeing and windi-'ng‘_plant was lying'idle as the Company did not find
any operating agency. for taking over éa_nd running the plant. A newly formed
(November 2011) 'Kannur Textile Processing Society' was engaged (January 2012)
as operating agency for running the piant on'a trial basis for a period of four
months. = During ‘the tral run, the operating  agency. poirited out

: (JunelAugusUNovgrhber 2012) several technical ‘complaints on the'functionin.g'of
the machines and stopped the trial operations in November 2012, _Further, they
raised doubts (December 2012) - about chances of operating HTHP dyeing
macliines as they were lying non-commissioned for long periods. s

* Management stated (October 2014) that no technical complaints were noted
by the operating agency and the plant was allotted to-Hindustan Textiles, Kannur,
The Management further replied that the payment of HTHP machines was not
made and the scope of the supplier to operate the machihery was still open. o

The correspondence between the operating agency and the Company,
however, indicated that there were several technical defects which were yet to-be
rectified. Though the plant was stated to be allotted, the letter issued (13 October
. 2014) to Hindustan Textiles was only an acceptance of their Expression of Interest

and execution of agreement was yet to take place. : -

Audit analysed the major reasons for idling the infrasunc;uj'e facilities and
‘obscrved the following: '
Non-obtaining of firm comn:mment ‘ : :

3713 KINFRA intimated (September 2003) the Director (Exports Division),
Ministry of Textiles, Gol that they had held series of meetings with exporters and
textiles manufacturers of Kannur area to find out the deficit in infrastructuré in
~ that region and forwarded a project report for a total cost of ~30.15 crore. Audit




i1

- noticed that there were only a few takers for the project on ifs completion. On
__ being pointed out this in Audit, KINFRA stated (October 2014) that slow down in -

- the textile sector and non-availability of manpower were the reasons for the low
demand for land and space in SDF. Failure of KINFRA to obtain firm’ '
; commltmem from potential allottees by way of advance identification of
: bencﬁclancslbookmglsa]c of plots as pointed out by the Additional Secretary &
Financial Advisor (Textile & Comnerce) in. the EC meeting held in February
. 2004 and inordinate delay in implementing the project resulted in idling of 87 per
cent of thé developed plot and the entire built-up space. ‘ |

The Company stated (October 2014) that major portion of the land would be
allotted within a reasonable period as the market was improving.

The reply of Management was not acceptable as. delayed allotment of land
was mainly due to failure of KINFRA to obtain firm commitment from potentxal
allottees by way of advance 1dcnt1ﬁcauon of beneficiaries/booking/sale of plots as
pointed out by the Additional Secretary & Financial Advisor (Textile &
Commerce) in the EC meeting held in February 2004. o '

The project approved (February 2004) with the delay of two years for a total
cost of € 30.15 crore to be implermented in 18 months in 168 acres of land was
actually implemented at another location in' 124 acres of land incurring ¥ 50.31 .
crore. KINFRA had also not revised the DPR: while shifting the project to the
new location and incurred an excess expenditure of T 20.10 crore compared to the
project cost. The entire space of 1,33,801 sq. ft., available for allotment in the
SDF, 87 per cent of allottable area in the developed land (82 35 acres) and the
dyemg and winding plant were idling.

Thus, the inordinate delay in 1mplementauon, shlflmg the pmject to an
unsuitable location and non-obtaining of - firm commitment from prospective -
entrepreneurs led to idling of the infrastracture facilities created without reahsmg ‘
any of the benefits of the centrally funded scheme. '

[Audit Paragraph 3.7.1 to 3.7.13 contamed in the chort of the C&AG of 7
India forthe year ended 31 March, 2014 ]

~ The Notes furnished by the Govcrnment on Audlt Paragraphs are. gwen in
Appendlx— H :
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- Discussion and Findings of the Committoe _
The Commitiee sought explanation for delay. of 2 years on the part of
 KINFRA in ob_tai_ning_ approval from the G_over_ﬁment of India for the project -
~ proposal fér the development -of Textile Centre at Kannur under Textile Centres
Infrastructure Development_ Scheme'(TCI])S). "It was revealed that the de}a}y '
occurred due to the selection of a wrong project site as the -existing park in.
Thiruvananthapuram which was rejected by Government of India. Asaresulta
new proposal for setting up textile park in Kannur had been "subsequently '
_submitted. The Committee ‘also wanted to lmdv_v why the location was first
proposed in. Thiruvananthapuram while Government of India had suggested a
location at Kannur, ‘The Committee was perplexed by a-vague reply given that
there is currently more clarity in the government regarding implementation of
projects and sought to know what exactly the Corporation meant in that remark.

The witness replied that after submitting project report to Government of
India the project hiad initially been entrusted to the Director of Handloom and
‘Textiles but later it was entrusted with KINFRA and that caused the delay. He
explained that out of 94.8 acres of land allotted for the implementation of the'
project, 32 acres were received and 45 units were functioning there af present. A
" Standard Design Factory(SDF) spanning ‘an area of 1.33 lakh sq.ft. was also
constructed as part of the project and a 33,000 sq.ft. area within it were allotted to
various units.. KINFRA could not attain 100% utilisation of its allottable area
owing to a decline in market for the textile industry. 'chce, at present =
'Government has made decisions to earmark 50% of land allotted to KINFRA for
the general industry and accordingly, decision has been made to allot 10 acres of
land for the general industry. ' S '

. The Committee remarked that such delay when oceurs in implementation of
_major projects, it is the common man who is uitimately affected, and severely
* criticized the officials for justifying the delay in a situation when no timely actio
was seen laken. ) | )

The Committee enquiréd' :whether thgfewere any projects ﬁinctioriing ‘at
 present in the 168 acre area allotted to the Corporation in Kannur. . The officials

1_'ep_lied in the affirmative. _ o
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-,

The Committee was not convinced by the explanation given by the witness.

o The Committee noted that the delay in getting approval from Government of
India(Gol) for the project occurred due to non-adherence to the directions of Gol .

in selecting the project location. The officials admitted the fault. The Committee

~ pointed out that the company could have negouated with officials of GoI in order

to-avoid the delay: .

The Committee noted that KINFRA has been seen to have hastily shifted the
project location from its proposed site, to another location in Thaliparamba. Taluk. . .
of Kannut District, without conducting any feasibility study, The Committee was
surpnsed to note that when it was evident that water is an inevitable necess:ty far
handloom, KINFRA had selecied a rocky arid mgnon which faces water scarcity,
scattered in different locations spreading aCTOSS 1.5 km away from each other and

rebuked the Corporation for executmg projects and thus spending govemment

fund according to their preferences in an irresponsible manner. -

" The witness explamed that KINFRA got the scheme('I‘CIDS) in 2004 and .
initially decided to execute the project in Irinavu in Kannur District in the vicinity

of the Kannur Power Project which was non-functional at that time.. But later it
"was decided to revive Kannur Power Project; however the proposed area was not

allotted and instead 24 acres of land in the possess:on of District Collector was

~ transferred. In order to prevent loss of the project KINFRA shifted the project to

the new site. The witness tried to justify the action by submitting that the
Corporauon had taken the maximum possible efforts to resolve the hindrances of
the project site. ‘ :

.The Commmee observed that KINFRA had not revised the DPR cons1denng
the features of thie new project site selected. The Committee remarked that the
fund allotted. to KINFRA for implementing the Project 'has been utilized in a very
unfruitful way by providing only infrastructure facilities and besides RO proper
reply was furnished in this regard. S

The Commlttee repnmanded severely that KINFRA was funcnonmg hke it
was conducting . a real estate business by abstaining from its objective of
developing industries within Kerala. The replies furnished by the department was

-afso not felt tenable, w1th the result that, the Comm:ttee expressed its strong

discontent.




- The Committee sought explanation for awardjng.work contracts to firms
providing consultancy service for the project and thereby violating the Central
Vigilance Commission's guidelines. - : :

already participated in the tender with. lowest tender, 'The' witness added. that
- works were awarded to the agency - without tendering in order to ensure speedy
completion of project. ' :

The Committee. noted that there was deliberate delay on the part of KINFRA '
in every stage of implementing the “Textiles Centres Infrastructure Develbpmént '
Scheme(TCIDS) at Kannur that led to a 608t overrun of T 20.23 crore and sought
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. explanation. The witness rephed that delay ‘was on the pan of Kerala ‘State
" Construction Corporation which was entrusted to complete the work. Smoe they
did not complete the work in time it was rearranged- at risk and cost. The |
- Committee ruled out the reply of the witnéss and expressed its dissausfacuon over
“the reply fumished by the departmem, statmg that “ necessary directions may be
. issued to ensure the guidelines and conduct praper feasibility study- while
' preparing and forwarding estimates and DPR to Government” . The KINFRA
official had admitted the delays and cost overruns occurred in the execution of the
project and confessed alongwuh that a lapse in supervision on the part of KINFRA
_and.also delay had indeed occurred from s:de of the contractor to complete the
work. :

The Committee ‘enquired. whether the amounl due from Kerala State
Construction Corporation Limited” (KSCC) as risk and cost claim of KINFRA against
them for the work had been paid by KSCC. The KINFRA official replied that the
amount had not been pazd so far by KSCC and the matter had been submitted for the
consideration of the High-Power Committee of the Corporatxon

The Committee noted that the PWD contractor entrust.ecl with the work

: relatmg to the constructxon of roads and development works for the proJect had
requested rates in excess of that prowded in the work order for earth. work
excavation, post commencement of the work, statmg that soil strata.in the project
site was medlum rock’. The Commlttee also noted that KINFRA had acceded to
the request and sancnoned higher rates to the contractor for the work. The
“Committee observed that this was in violation -of the terms and conditions of

'_ tender which provtded that the contractor had to inspect the site and assess soil
conditions before quoting rates. The Commmee enquired about the’ authonty
entrusted with the task of categorizing whether the soil strata of the project site
was hard rock of not..

" The witness explained that the consulung agency for the project, FACT
.- Engineering and Design Organisation(FEDO) was entrusted with the task, and the

. -authonty to identify the strata of rock was the geologist who failed to conduct soil
- testing on the site before the co_mmence_ment of tender for the work.
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The Committee observed that KINFRA could allott only 13% of its
deveioped land in'the Kannur Textile Centre even after 5 years of commencement
of allotment thereby failing to achieve the objective of the Corporation. The .7
Committee -enquired about the present posmon of ailottment of land by, the -
Corporation. :

The witness replied that KINFRA. had allotted 47 units including 9 textile

~ units. 23.42 acres of land had been allotted so far out of 90 acre allottable area’

with an investment of ¥3545 crore.and employment has been provxded to about
1300 people. '

To a query of the Commmee the witness replied that KINFRA .had availed
. central government grant worth T 29 crore, The witness explained that at the time
of sanctioning of the project in 2007 there was high scope for the textile industry.
However global " meltdown - occured after - acquiring - the Jand and making
mvestment which led to severe decline in the textile industry.

The Committee refuted the reply and severely criticized the Corporatmn for
non—utxhsauon of Central Government funds .allotted to the Corporation. The
Committee remarked that the Corporation is seen to have diverted its activities
from the objective of developing the textile industry in the State and instead
allotted the major portion of its land to general industry. The Commlttee voiced
that the Corporat:on is not functlomng properly and also the reply received from -
the department concemed was ambiguous. '

" The Committee noted that KINPRA had allotted the entire area of the
Standard Design Factory (SDF) constructed as part of KINFRA's Kannur project,
t0 4 single company, Bombay Rayons Fashions ‘Ltd. (BFRL) in 2010, but BFRL
had vacated that space in 2013 and whlch contmues to remain vacant smce then
and sought explanation. '

The witness rephed that owmg 1o the global meltdown, there . was_huge

decline in the market for the textile industry and consequently, BFRL vacated the o

_ space alotted to lt ms:de the SDF building.
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The Committee criticized the action on the part of KINFRA in alloting of

the entire SDF building to BFRL by vmlalmg the govemment policy of allotting

the total avallable space in the SDF building to umts in module of 5000 sq ft. each

The Committee enqmred whether KINFRA availed government sancnon for
allotung the entJre building to a single-company.

The witness replied that mltlaily the SDF bu1ldmg was lcased out to 3 unlts :
Bombay Rayons Fashions Ltd., Textile for Industries Company in Kannur and
another small scale industry. Later, the other two companies backed out cmng
disinterest in the SDF building. ‘Consequently, BFRL was allotted the enurc area

within the_ building. The Committee wanted to know_ the -current position

regarding the utilization of the building. The witness replied that currently, 18000

~ sq. ft. area inside the building was bemg utilized and that only one building was

lymg vacant.

“The Committee sought to know whether it is possxbie to take penal actlon
against those who vacate after thrée years of allotment. The witness replied that

_:KINFRA had forfcltcd Earnest * Money Deposn(EMD) furmshed by those
.Compames

I. The Comfnittce recc;mmends that KINFRA should strictly adhere to the
directions of Government of India(Gol) in selecting project sites and for ava:hng ‘

- Central Government fund and should negouate with the officials of Gol inorder to

attain approval for the projects w1thout delay

2 Expressmg strong dlspleasure at the continvous violation of Central

" Vigilance Cammission (CVC) guidelines .by KINFRA, the Committee wants
'KINFRA to strictly adhere io CVC guidelines while awarding contracts to
prospective firms. ~ The Committee wants Government to examine whether

KINFRA is followmg the CVC gu:delmes in thelr present ventures and inform the

- 'Committee..

" 3. The Commitiee reprimands KINFRA for* awafding tiling works of the

-Standard Design Factory (SDF) building to Silpi Construction Coentractors without

- 34/2015.
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tendering; thereby wolaung Rule' 179 of the Kerala Fmancnal Code. The-. .
* Committee strongly recommends thatKINFRAshould refram from the | pracuce of =

' awarding works to pnvate firms without tendenng

4. The Committce recommends to take stringent action against the officials
respon51ble for the deliberate delay noticed in every stage of implementing the
TCIDS(Textlles Centres Infrastructure Development Scheme) project at Kannur,
that had led to a cost overrun of T 20.23 crore to the company.

5. The Comrmttee directs that KINFRA should expedite measures to realise
the amount due to KINFRA, as risk and cost claim from Kerala State Consuuctlon :
~ Corporation Lmuted(KSCL) on account of deiay in completmn of the TCIDS

‘Pro;ect. : e : :

6. The Comrmttee recommends that KINFRA should entrust only competem]
authont1es in future for inspecting nature of the soil and for assessing soil
- conditions at its proposed project sxtes before the commencement ‘of tender related
to earth work excavations.

7 The Committee condemns the non-utlhsatlon of Cemral Government
. funds allotted to KINFRA for the purpose of developmg textile industry within the
state and directs the company to make full uuhzatlon of funds allotted by the
Central Government in the future. : : )

8. The Committee directs that KINFRA should furnish a detailed report to

the Committee regarding the forfeiture of Eamest Money Deposlt(’EMD) from the

© companies which - had backed out of the lease agreement with KINFRA and
“ vacated the space allotted wlthm the SDF bmldmg at the KINFRA Texnle N
Centre(KTC), Kannur. '

% The Commntee views the wrong selectnon of Iand as main reason for
undue delay in initiating the Kannur Textile Centre and recommends that
KINFRA should select project . sites only after conducting proper -feasibility
 studies, and that DPRs (Detajled Pro_]ect Reports) should be prepared according to
the project site selected. :
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10. The Committee suggests that KINFRA -should conduct proper market
studies and market analysis on current trends before embarkmg on a new project
or developmg mdustna] mfrasn'uctunes : '

1. In the hght of dechne in Textile Industry in Kerala, the Commxttee ‘
recommends that KINFRA should focus on profitable industrial pmojects other

 than textiles for the empowennent of industrial sector in the state

12. The Committee observes that KINFRA took more than five years to .

" allot developed plots in several industrial parks Hence, the Committee wants to

be informed of the present position of allotment of developed plots as well as
utilization of buildings in various industrial parks under KINFRA. ‘

13. ‘The Committee insists that KINFRA should take corrective measures to-
rectify various shortcomings of the Company that have led to deviation from its
stated objectives of developing mdustnal mﬁnstmcmre and prowdmg employment
within Kerala. '

14, fIhe‘ Committee recommends to cond,uct' a detailed eva]ilatior; of
KINFRA's activities over the years. and to- develop a comprehensive strategy -

_aimed at its renovation. A detailed report about the action taken in this regard is
' tobeforwardedtome Commmee ' .

Thiruvananthapuram, o ' Chairman,

".19% November 2018. - Committec on Public Underralangs
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The Committee recommends that KINFRA should |
strictly - adhere to the _directions of Govemment of |
India(Gol) in selecting project sites and for availing |-

-| Central Government fund, and should negotiate with |

the officials of Gol in order to attain approval for the,
projects without delay. - ' l o

: llx‘ldus_,tdes
i ,
|
. f .

o

: "_Indusu'i‘eé

|
i
|
|

|KINFRA is following the CVC guidelines in their:

Expressing strong displeasure " at the continucIs!
violation of Central Vigilance Commission (CVC)]
guidelines by KINFRA, the Committee  wants |
KINFRA t0-strictly adhere to CVC guidelines while '
awarding contracts to prospective firms. The]‘
Comniittee wants Government to examine whether

_ |
The Committee reprimands KINFRA. for -awarding
tiling works of the Standard Design Factory (SDF)‘E.
building to Silpi Construction Contractors- without

tendering; thereby viclating Rule 179 of the Kerala
Financial Code. The Commilttee strongly recommends |

| present ventures and inform the Committee,

* " {that KINFRA should refrain from the practice of |

1
i Indust_u'es

awarding works to private firms without tendering. |
: —

The Committee recommcnds' to take stringent actitcm-li
against the officials responsible for the deliberate ]

. |delay noticed in every stage of implementing the ;

TCIDS(Tex_tiles_ Centres Infrastructure Development

‘ j S Scheme) project at Kannur, that had led to a COSst |
L ' . __|overrun of ¥ 20,23 crore to the company. J
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InduStries

{
- The Commrttee dlrects that KINFRA should expedlte

measures to realise the amount due to KINFRA, as
risk and cost claim from Kerala State Constructlon
Corporation Limited (KSCL), on account of delay m-
completlon of the TCIDS PrOJect ‘ i

.| Industries

1
The Commmee recommends that KINFRA shouldl
entrust only competent authorities in future for "

' mspectmg natare of. the soil .and for assessing sml -

conditions at its proposed project sites before the;

_commencement of tender related to ea.rth work |

excavatlons |
=

Ihdustries .

The Committee = condemns the non- uullsatmn of | .

Central Government funds allotted to KINFRA for the '
purpose of developing textlle 1nduslry within the state
and directs the company to make full utilization of | P
funds allotted by the Central Government in the

futuxe }

Industries

‘detailed report to the Committee regardmg the ! -

The Commlttee directs that KINFRA should furnish a
forfeiture of Eamest Money Deposu(EMD) from, thef
companies- which- had backed out of the lease'
agreement with KINFRA and vacated the space'
allotted within the SDF building at. the KINFRA
Textile Centre(KTC), Kannur.

J

I_ndustries

The Committee views the wrong selection of land as.

imain reason for undue delay in initiating the Kannuri

Textile Centre and recommends that KINFRA should

1 select project sites only after conducting propcr

feasibility studies, and that DPRs(Detailed Pro_lectl _
Reports) should be prepared accordmg to the prOJect'

- I'site selected
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10

10

' In,dustﬁes '

proper market studies and market analysis ‘on current

The Com_mittee.éug’gests that KINFRA should conduct

trends. before embarking on a new project or
developing industrial infrastructures. :

1

1

il _.Indust'ries

‘| the Comnuttee recommends that KINFRA should

| textiles for the empowerment of industrial sector in
. | the state. :

‘In the light of decline in Textile Industry in Kerala :

focus on profitable - industrial . projects other (1 than

12

12

" Industries

five years to allot developed plots in several industrial

|the present position of allotment of déveloped plots as
well as utilization of buxldmgs in various industrial parks ,

The 'Commi'ttee observes that KINFRA took more than

parks. Hence, the Commmee wants to be informed of

under KINFRA.

13

13

Industries

The Committee -insists that KINFRA should take
corrective measures lo rectify various shortcomings of the
Company ' that have led to deviation from its stated |
objectives of developing industrial infrastructure and
providing employment within Kerala.

4

14

Industries

| this regard is t6 be forwarded to the Commiittee.

The Committee reoommcnds to conduct a dctalled
evaluation of KINFRA's activities over the years and
to develop a comprehensive strategy aimed at its
renovauon A detailed report about the action taken in
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It is admitted that there was delay in
‘obtaining approvals for the project.
‘Initially, the Director of Handloom &

Textiles was entrusted with the project.

KINFRA took over the project in August,
2003, -
There. is now more clarity in the
-Government regarding . implementation
‘of such projects, so that we are .
confident that such delays will not

occur in future.

v
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J.‘ 3.3 o , - A legitimate consideration in locating:
: ‘ . S industrial parks is the ‘devetopment of
‘ ' _ under-developed regions. such as North
Kerala. Compared to industrial Parks in
‘developed areas, it is natural that the:
~ ipfftake of sites in Industrial Parks in |€s5,
' developed areas will not be a5 fast.
‘However, Government acknowledges
that in the instant case, the site of the,
‘nadukani - Park should have been
* contiguous. part of the problem was|
that the Nadukani site was not the area
+where the Park was Initially planned.
. The site .with its. deficiencies was:
accepted so as to prevent the loss of-
the project for Kerala. .
o avoid .recurrence of wrong site
* selection, Government have now issued
orders constituting a District Level Site’
Selection. Committee for proper site
selection. . ‘

w
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IKINFRA engaged FEDO and fater. KITCG

‘as Project Management'Consultants for.
‘managing the project., They in. turn’
'tendered the works assigned to them. |
:KINFRA paid the subcontractors only at
‘actuals and the project management’
fee on the actual expenditure was given'

~ 1as centage to FEDO and KITCO. As such, |

-there is no-issue of conflict of interest’
.0 violation of CVC guidelines. In fact,
‘the - Finance  Department has since
issued orders empaneling a number of
-consultants and prescribing terms and
conditions for. their engagement, and,

- KINFRA has not violated any of those
-conditions.

9c



1 2.5

The original work of the SDF had been

entrusted to Kerala State Construction

- -Corporation, who had.to be terminated.

~ Silpi Construction was inducted through.
tender in their place.
When the building. was offered to
Garment Unit they insisted on tiling.:

This additional work was -arranged
through Siipi Constructions at the rate
originally quoted by Constructton

Corporation, which was lower than the .

rate offered by Silpi Constructions. As
such, the arrangement was faultless.

Ll .
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it is admitted that there have been
delays and  cost overruns in ‘the

“execution of -this project. However, it

:may be noted that the Kerala State

-Construction Corporation Ltd., which:

‘was assigned the construction of the:

'SDF had to be terminated and the work.
'+ .rearranged at risk and cost. This added’

to the delays. Furthermore, an amount:
.of Rs,3.36 crores is due from KSCCi

~ being the risk and cost clain of klNFRA

‘against them for this work.
‘An amount of Rs.4.19 crores being the-

 cost of approach road to the Industrial

Park needs to be excluded as it was]

entirely . funded by the State:‘

.Government under their anti-s

{Recessionary package.’ :
. The cost of .dyeing and wmdzng plant of

. |Rs 2,42 crores was also entirely funded
-under ASIDE.

'Part of the delay in" executing the work-
‘'was on account of the termination of
the first contractor for the water supply’

" scheme and rearrangement of the
- same; here again, the amount owed to

KINFRA by way of risk and cost from the
first contractor is Rs. 99 lakhs, of which

Rs.55.30' lakhs has been - already °

received. -
The above expenditures need to be

excluded if the assessment is of. the ™

r - "

8T



extent of cost overrun. When theseé

amounts are excluded, the cost overrun
comes to Rs.9.97 -crores as against
Rs.20.23 crores as stated by Audit."

Necessary directions may be issued to

ensure  the guidelines and conduct
proper feasibility study whiie preparing
and forwarding estimates & DPR to
'Government .

6C
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3.2.7 _ . : ‘ .
' The audit has pointed out that the .-
contractor is supposed to visit the site
‘and acquaint himself about the site
‘condition of substrata. But the:
contractors are not expected to conduct
.detailed soil investigations at the site. -
“{which was not handed over to him for.
‘execution of -work prior to tender).
Estimates are based on trial pit.
sections/previous records at sité and.
.accordingly provision has been made in.
the tender for - ordinary soii-and hard
. ‘rock. During execution, it was found:
'that the rock met-with could not be’
. cfassified under hard- rock as hard
laterite (Narikkal) )
is .normally" classified as-an ordinary
. ‘rock. Therefore, the ratés payable has
. been worked out as "204.11 per m?
against " 349.54 per m? estimated under
hard rock. Thus, by proper assessmient
of the rock met-with as ordinary rock
~and rates paid has been much lesser

L2
o
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than for the hard rock as per the .
"Agreement provisions. KINFRA has -

taken special efforts to ‘see that the

actual payment made to the contractor

is restricted to '204.11 per m? for
ordinary  rock (narikkal} as an extra

.item as against “349.54 per m?, had it

been paid under hard rock -category.
Care and meticulous interpretation of:

the contract clause and specification:
“ha¢ in fact restricted the payment ta
- Rs.74.73 l\akhs in place of Rs.127.97

lakhs payable to the contractor had the
strata been considered as.hard rock as

'provided in the contract.

~ Audit is very unfait in having made this

comment as two open tenders, one in
August 2007, and the second in August
2009 were attempted _before the
procurement of some machinery was

‘done through limited tenders.
Open tenders were invited for the
" entire machines as per Rute 179 of

Kerala Financial Code. Tender notice

-was released vide advertisement in

indian Express and Deshabhimani an
02.08.2007, but there was no response
to this open tender. Open tenders were

" again called . for .each machine

separatelv with wide oublicitv thrnnnh

1€
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advertisement in ~Hindu {All India
editions), Malayala Manorama (All
Kerala edition) and Economic Times
(Delhi, Chennai, Bombay editions) on

.26.08.2009. Tenders received only for
‘three types of machines and-work was

awarded to them. As thére was no .

response for tender-for other machines,
“the PIC headec, by the Principal’

Secretary {Industries) decided to call
limited tenders after rnarket enquiries.
of prospective suppliers and short-
listing -manufacturers  for  limited’
tenders. PMC, M/s KITCO Ltd., had

'conducted the market enquiry and
‘recommended short-listed vendors, for.
Jimited tender. This was approved and
‘limited tenders were called for. Tenders

were received and work awarded.
The limited tendering. system was

“resorted to after conducting a detailed
istudy with the assistance of KITCO.

Governmré;? admit that there has beén
idling of the resources created. ‘ ‘
it is a fact that the Global meltdown

ra -
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3.7.10

» v .

had affected the offtake of space in this.
Park, as readymade garments which is
‘the focus activity in this Park, is
primarily meant for export. Government .

‘have made special. efforts to retrieve
the situation by improving the eco-

‘system for readymade garments in the -
‘area by even starting a NIFT Campus in .

Kannur close to the Park.
Special efforts are now being mounted
to fully altot the dev:loped plots and

'built up space in a tim=-bound manner.

€t
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3.7.12

i N Once an inffastructure is creatéd, the

objective must be to ensure its fullest

utilization in the shortest possible time. -
.BRFL offered the possibility of full -
utilization and hence were given the

Space. Now that they have vacated,

space is now available for allotment in:

smailer modules to potential ysers,

D&W- Plant is an integral part in wet
processing. . For helping out the dyeing
houses, the project was conceptualized.
After completion of stage'1 works, the-
pant was allotted to a c<nciety farman

. .

e
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by the exporters. But due to their own

problems, they could not operate the -
~ facility form more than 4 months. No.
lapse is there from the part of KINFRA in

aliotting the facility. :
:Subsequent to the withdrawal by the
- Society, the facility has been allotted to

M/s.Hindustan - Textiles from . Kannur

The plant is operational from 1st June
2015 ecnwards and the commissioning
of HTHP machines will also be
-‘completed shortly * 'and ail -other
‘machines are running sme sthly.

S



3.7.13

The objectives of Government o
planning & executing this project in
Kannur, which is known for its textile

exports, cannot be found fault with,
Government  wantad to  provide
infrastructure  t6  enhance the

production capabilities of the units in
Kannur. Several rounds of meetings
were held with the Kannur exporters

and promises of irvestmant nhtained

a *®
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before -the projed was given a final -

shape and taken up for implementation.
However, the impact ‘of the global

meltdown and the disappearance of

markets made these prospective

‘investors go back on their promises,

which led to the poor occupancy.

LE
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Agsexare-15
(Referved to in puragraph 3,7.8)

(S TName of " | Cost KT Dateof | Sthoduied T Acrual dac Delay
No. | component ) in order date of of { Months)
. crore) completion __ea__mm!____ :
1. | Pilot Plant Bldg., 349 6.12. 2006 12.8. 2007 15.7. 2008 H
| Security Cabin, : ' :
Bonded Warehouse, ‘ -
Creche & T
Di . . ) .
2. __ ] Civil works 082 [ 2422070 16.4.10 28.2. 2011 9
3. _ | Electrical works 030! 183 2010 15.6. 2010 12.8.2011 | . 14
4., Primary Treatment 070 18.9.2012 o 23.1.2013 288.2013 ] 7
Plant ‘
3. | Fire Detection & 0.49 1511.2010 | "2271 2011 -21.7. 2011 B
Fire F1ghtit_:g works i :
.| 6. [Cabinet  Dyemg | 016 18112009 iz 13010 9.3.201] 14
Machine ) .
7. | Soft Winding & . 028 18.11.2000 18.1.2010 28.1.2012 . 24
Rewinding Machine | ° .
8. | Laboratory | (006 18112009 | 13.1.2019 28420171 | 15
Equipments . ‘ ]
9. | RF Drier o 0.26 | 16.12.2009 16.2.2010 20.1.2012 23
10. | EOT Crane 0.09 1.1.2010 1.3.2010 27.9.2011 | 18
1. AkMr 0.10 10.2.2010 20.3.2010 26.8.2011 17
12, Commissionjng of 0.0065 | 10.23010 20.3.2010 26.8,2011 17
Ait Compressor : -
13 |HTHP Vertical 0.54-1 16.12.2000 16.2.2010 Not commissioned |
' Dyeing Machite ' ’ ' o
114, | Hydro Extvactor & 006 | 16.12.2000 16.2.2010 Not ccmmissioncd_
Device . . )
15. | Platform for HTHP - 0.0067 | 26.332010 26.6.2010 16.11.2010 .5
| Vertical Dyeing ] ‘ '
Machine . :
16. | Boiler & 0.44 11.12.2009 21.3.2010 24.6.201] . 15
Accessories ' -
17. Clbinel’Dyning 0.50 [ .22.12:2009 2222010 9.3.2011 ) 12
Machine with micro ' .
L processor controller )
18. | Pnéumnatic Pi line | 0.0095% 7.10.2019 27.10.2010. 19.11.2010 -]
o eamatic Pipeline e U0 ) 19.11.2000
1. | Supply of Steam 0261 43201 18.2.2011 24.6.2011 4
Lines - . .
20. | Erection and 0.10 422011 432011 - 2462011 ] T 4
¥ Commissioning of | ’
Steam Lines )

- Total 8.68 |

L]






